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MA s00/2017 in CP No.594/I&BP/NCLT/MB/MAIU20U

Since the Interim Insolvency Resolution Professionalhas not appeared despite notice

has been given by the applicant herein, looking at the complexities involved in this

application, this applicant is again directed to communicate next date ofhearing to the lnterim

lnsolvency Resolution professional and file proof of service on next date of hearing.

List this application for hcaring on 7.11.2017.

V. NALLASENAPATHY
Member (Technical)

B. S, V, PRAKASH KUNIAR
Member (Judicial)
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